
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDEI9ABAD BENCH 

AT HYDERAB AD 

O.A. 14/92. 
	 Ot. of Decision 	27.1.95. 

K.K. Mandal 
	

Applicant. 

Vs 

Secretary, Ministry of Da?ence, 
Govt. or India, New Delhi. 

The Chief' of Naval Staff', 
Naval Head quarters, 
New Delhi. 

The Flag Officer, 
Commanding in Chief', 
Head Quarters, 
Eastern Naval Command, 
Uisakhapatnam. 

The General Manager, 
Naval Armament Ospot, 
Visakhapatnam. 

Sri H. ILLANGOAN 

5. Sri S.K.LASKAR 0. Respondents. 

tA(- 
Cthunsel for the Applicant 
	

Mr. K.Sudhakar Reddy 

Counsel for the Respondents 
	

Mr. U. Bhimanna, Addi. CGSC. 

CUR AM: 

THE HUN'BLE SHRI JUSTICE V. NEELADRI RAG 	VICE CHAIRMAN 

THE HON'BLE SHRI H. RANGARAJAN 	MEMBER (ADMN.) 
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To 

• I. The Secretary, Ministry of tfence,- 
- 	Got.f India, New Delhi. 

The Chief of Naval Staff, Naval Head Quarters, 
New ]lhj.. 	2.;- 	- 

The flag. Officer, Commanding in Chief, 
Head Quarters1  Eastern Naval Command, 
Vi s akh ap atn am. 

The General Manager, Naval Armament Lpot, Visakhapatnam. 

One copy to Mr.K.Sudhakar Reddy, Avocate, CAT.Hyd. 

One. copy to Mr.V.Bhimanna, Addl.OGSC.CAT.Hyd. 

One copy to Library, CAT.Hyd. 

One spare copy. 	-- 	 - 	
I 

pvm  

- 
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0.A.NO.14/92. 	 DateOf DecisiOn; 27.1.95. 

jUDGMENT 

I as per HOn'ble Mr.Jtistice V.Neeladri Rao, vice-Chairman I 

This OA was filed pray4ng for quashing! the 

prhmotion aneY promulgated un'det NHQ CP (G)/2112 dt. 

20.2.1991 and promotion orders issued under NAVTEL 271713/ 

Feb.91 and to direct the respondents to issue a fresh 

seniority list of DASO Gr.II by taking into account the 

representations made by them on 6.10.1990 and 27.2.1991 

and then the review DPC has to be convened for considering 

the case of the applicant for promotion as DASO Gr.I in 

regard to 1989 vacancies. 

sri ic.Sudhakar Reddy, learned counsel for the 

applicant submitted that the applicant was at Visakapatnam 

by the time this OA was filed and later he was transferred 

to Bombay and then he was informed that he will get this 

OA transferred to Bombay Bench to further prosecute the 

matter and later he had no information from him. 

The file of this OA does not contain any order 

from the Chairman, central Administrative Tribunal transferring 

this OA to Bombay Bench. 

In the circumstances, the OA is dismissed for 

default. No costs.! 

	

(R.Rangarajan) 	 (v.Neeladri Rao) 

	

i~lember(Admn.) 	 Vice-Chairman 

Dated 27th jan., 1995. 
Dictated in the open court. 	 - 1 

Grh. 



S 

gym 

TYPED BY 

CWTARED BY 

CHECKED  

APPROVED 

IN THE CENTR . ABVflNISTRJ½TIVE TRIBUNLJr 

DERABAD BENCH AT .HYDERAB;1fl 

THE HON'BLE MR.JUSTICE 

VICE.ChJp 

AND 

THE HON'BLE•?PRNGAJ 

PATED;fl  

O*DE .'JUWEMTN. 

in 

• 

(w.p. 

Admi tted and Interim directions :. 	•:iSsue . 	 • - 

Allow d. 

of with directions 
Dismised - SnU 

as Withdrawn 
- 	 for default

ID 

-- 	• : 

-- 

-• 




